
 

ACTION TAKEN REPORT 

Ref: Action taken report in compliance to the order of Hon’ble NGT order dated 

04.01.2024 in the matter of OA 146/2023 (CZ) Mr. Pratap Vaare Vs. State of 

M.P. & Others. 

 Hon’ble NGT issued following instructions on dated 04.01.2023 in the 

matter of OA 146/2023 (CZ) Mr. Pratap Vaare Vs. State of M.P. & Others. :- 

4. …………………… State Pollution Control Board is directed to finalise the 
recommendations of the committee with regard to environmental compensation 

and report about the deposit of the environment compensation amount.  

In reference to the above order dated 04.01.2024 by Hon’ble NGT, 

following actions are taken by MPPCB: 

Action Taken By MPPCB:- 

1) Notices regarding imposition of environmental compensation on the 

residential complexes were issued on dated 16.02.2024.  The 

residential complexes are M/s The Prospera Multi Storied Building, 

M/s Palmcrest, M/s Priyadarshini Grah Nirman Sahakari Samiti, M/s 

Gulabi Nagar Grah Nirman Sahakari Sansthan located in ward 53, 

Bagmugaliya, Bhopal. The notices are enclosed as Annexure I. 

 

2) Legal action has been initiated to file court cases for violation of Water 

(Prevention and Control of  Pollution) Act’ 1974 against the residential 

complexes / colonies namely M/s The Prospera Multi Storied 

Building, M/s Palmcrest, M/s Priyadarshini Grah Nirman Sahakari 

Samiti, M/s Gulabi Nagar Grah Nirman Sahakari Sansthan located in 

ward 53, Bagmugaliya, Bhopal for discharging of untreated sewage on 

the land. The copy of letter issued to MPPCB advocate is enclosed as 

Annexure II. 
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Action Taken By BMC:- 

 

3) Nagar Nigam, Bhopal has also issued letters and suspended the 

development permissions / building permissions of Prospera Multi 

Storied Building, Palmcrest, Priyadarshini Grah Nirman Sahakari 

Samiti, Gulabi Nagar Grah Nirman Sahakari Sansthan for disposal of 

untreated sewage water on land. The letters are enclosed as Annexure 

III. 

 

 

 

Brajesh Sharma 

Regional Officer 

MPPCB, Bhopal 

Prakamya Tiwari 

AE (C) 

RO, MPPCB, Bhopal 
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To 

No. 824 6ROMPPCB/ BPL/2024 

Sub: -

Ref: 

M.P. POLLUTION CONTROL BOARD LiFE 
E-5 ParyavaranParisarArera Colony Bhopal - 462016 

Telephone:- 0755-2466392 Email:-romppcb) bpl@rediffmail.com 

The Chairman, 

REGIONAL OFFICE, 

Privadarshini Grah Nirman Sahakari Samiti, 
Ward No. 53, Bagmugaliya, 
Bhopal, M.P. 

Imposition of Environment Compensation for the period 17.10.2023 to 27.12.2023 
due to discharge of untreated sewage on to nearby land which is a violation under 
Water (Prevention and Control of Pollution) Act' 1974. 

1. Head Ofice order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023. 
2. Hon'ble NGT OA No. 146/2023 order dated 04.01.2024. 

Dated 4e). 12024 

----00---
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Whereas MP Pollution Çontrol Board (MPPCB) is a statutory body constituted under 
section 4 of the Water (Prevention& Control of Pollution) Act, 1974 and has been entrusted with 
the responsibilities of enforcement of the Environment Laws in the State. 

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation 
vjde above referred MPPCB, HO, Bhopal order no. 198 dated 1 1.08.2023. 

Enyrtee 

Whereas, M/s Priyadarshini Residential Colony is a residential complex and located at 
Ward No. 53, Bagmugaliya Bhopal having Geo' graphical location as latitude 23°11'31" and 
Longitude 77°28'16, 

Whereas, the Joint Committee constitüted by Hon'ble NGT as per order dated 17.10.2023 
inspected the above colony on dated 20/12/2023 and observed following shortcomings: -

1. The sewer network is provided in the colony but not connected with septic tank. 
2. Sewage from sewer line is discharging on vacant plots of the colony. 

Whereas, the Joint Committee submitted the report before the Hon'ble NGT along with 
the assessment of Environnmental Compensation of Rupees 7.34Lakhs against the Priyadarshini 

Residential Colony for period frÍm 17.10.2023 to 27. 12.2023 as per the CPCB Guidelines. 

amount. 

Whereas, as per order dated 04.01.2024 in OA no.146/2023 (CZ) (Pratap VaareV/s State 
of M.P. &Ors.), Hon'bl� NGT Zonal Bench, Bhopal has issued following instructions: -

State Pollution Control Board is directed to finalise the 
recommendations of ihe commitlee with regard to environmental 
compensation and report about the deposit of the environment compensation 
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Whereas. as per the report submitted by the Joint Committec constituted by Hon'ble NGT 
3s/2023 it is evident that the septic tank is not operational and sewage water was flowing outside 
the nremises and found accumulated on the adjacent plots and creating polluting conditions. 

Therefore. you are liable to pay the Environmental Compensation to the tune of Rupees 
7.34Lakhs as proposed by the Joint Committee (Report enclosed). The Environment Compensation 
of Rs. 7.34 Lakhs shall be deposited in the account of Member Secretary, MPPCB Environment 
Protection Fund NGT Account No. 631000120000043, IFSC Code - PUNBO631000, Punjab 
National Bank. Bhopal. 

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) 
nertaining to the deposition of the levied environment compensation amount for the period of 
17.10.2023 to 27.12.2023. 

In case no reply is received within 15 days from the date of issue of this notice, above 
proposed environment compensation shall be confirmed and action is also liable to be initiated 
against the responsible persons under section-44 of the Water (Prevention and Control of Pollution) 
Act' 1974. 

Kindly acknowledge the receipt of this letter. 

El.No. g269 MPPCB/RO/BPL/2024 
Copy To: -

For and On Behalf of 

M.P. Pollution Control Board 

Please. 

Regional Officer 
MP Pollution Control Board 

Bhopal (M.P.) 
Dated 6 lo2 /2024 

1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information 
Please. 

2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information 

3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information 
Please. 

Regional Oficer 
MP Pollution Control Board 

Bhopal (M.P.) 
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No. 394 ROMPPCB/BPL/2024 

Sub: -

Ref: 

M.P. POLLUTION CONTROL BOARD 
E-5 ParyavaranParisarArera Colony Bhopal � 462016 

Telephone:- 0755-2466392 Email:-romppch bplarediffmail.com 

REGIONAL OFFICE, 

The President, 

1. 

Gulabi Nagar Grah Nirman Sahakari Sansthan Itd 
C- 5, Gulabi Nagar, Near Krishna Marcket 
80 feet Road, Bagimugaliya, 
Bhopal, M.P. 

Dated 6lo2 2024 

4. 

Imposition of Enyironment Compensation for the period 17.10.2023 to 27.12.2023 
due to discharge of untreated sewage on to nearby land which is a violation under 
Water (Prevention and Control of Pollution) Act' 1974. 

1. Head Office order No. 198/Negal/PCB/2023 Bhopal Dated 11.08.2023. 
2. Hon'ble NGT OA No. 146/2023 order dated 04.01.2024. 

----00--
Whereas MP Pollution Control Board (MPPCB) is a statutory body constituted under 

section 4 of the Water (Prevention& Control of Pollution) Act, 1974 and has been entrusted with 
the responsibilities of enforcement of the Environment Laws in the State. 

Whereas, Regional Oficer, MPPCB is authorized to impose environmental compensation 
vide above referred MPPCB, HO, Bhopal order no. 198 dated 11.08.2023. 

LiFE 

Whereas, M/s Gulabi Nagar Residential Society is a residential colony and located at 
Ward No. 53, Bagmugaliya Bhopal having Geographical location as latitude 23'11'31" and 
Longitude 77°28°04 *, 

Whereas, the Joint Committee constituted by Hon'ble NGT as per order dated 17.10.2023 
inspected the above residential colony.on dated 20/12/2023 and observed following shortcomings: -

A septic tank was provided but was not found in good conditions. 

2. Untreated Sewage Water was found flowing outside the premises of the residential 

building and accumulating on the adjacent open plots. 

Whereas, the Joint Committee submitted the report before the Hon'ble NGT along with 

the assessment of Environmental Compensation of Rupees 3.55Lakhs against the Gulabi Nagar 

Residential Society for period from 17. 10.2023 to 27.12.2023 as per the CPCB Guidelines. 

Whereas., as per order dated 04.01.2024 in OA no. 146/2023 (CZ) (Pratap VaareV/s State 

of M.P. &Ors.), Hon'ble NGT Zonal Bench, Bhopal has issued following instructions: 

State Pollution Control Board is directed to finalise the 
environmental recommendations of the commiltee with regard to 

compensation and report about the deposit of the environment compensation 
amount. 
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Whereas, as per the report submitted by the Joint Committee constituted by Hon'ble NGT 146/2023, it is evident that the sewage from the colony was flowing outside the premises and found accumulated on the adjaccnt plÍts and creating polluting conditions. Therefore, you are liable to pay the Environmental Compensation to the tune of Rupees 3.55Laklhs as proposed by the Joint Committee (Report enclosed). The Environment Compensation 
of Rs. 3.55Lakhs shall be deposited in the account of Member Secretary, MPPCB Environment Protection Fund NGT Account No. 631000120000043, IFSC Code - PUNB063 1000, Punjab National Bank, Bhopal. 

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) pertaining to the deposition of the levied environment compensation amount for the period of 17.10.2023 to 27.12.2023. 

In case no reply is received within 15 days rom the date of issue of this notice, above proposed environment compensation shall be confirmed and action is also liable to be initiated against the responsible persons under section-44 of the Water (Prevention and Control of Pollution) Act' 1974. 

El.No. 39G nMPPCB/RO/BPLI2024 
Copy To: -

Kindly acknowledge the receipt of this letter. 

Please. 

For and On Behalf of 
M.P. Pollution Control Board 

Please. 

Regional Officer 
Regional Office, 

MP Pollution Control Board 

1. Th¹ Member Secretary, MP Pollution Control Board, Bhopal (M.P) for Infomation 

Bhopal (M.P.) 
Dated 7 lo2/2024 

2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P) for Information 

3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information 
Please. 

Regional Oficer 
Regional Office, 

MP Pollution Control Board 

Bhopal (M.P.) 
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To 

No. 32 A ROMPPCB/ BPL/2024 

Sub: -

REGIONAL OFFICE, 

Ref: 

M.P POLLUTION CONTROL BOARD E-5 ParyavaranParisarArera Colony Bhopal � 462016 Telephohe:- 0755-2466392 Email:-romppcb bpl@rediffmail.com 
M/s Landmark Ventures Itd, 
The Prospera Multi Storied Building, F-4/ R-28, Pursottam Eastend, Zone2, M. P. Nager, 
Bhopal, M.P. 

Dated 

----00-

1.Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023. 2. Hon'ble NGT OA No. 146/2023 order dated 04.01.2024. 

LiFE 

Klo2I2024 

Imposition of Environment Compensation for the period 17.10.2023 to 27.12.2023 due to discharge of untreated sewage on to nearby land which is a violation under Water (Preventiön and Control of Pollution) Act' 1974. 

Lifestyle or 
Environm 

Whereas MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4 of the Water (Prevention& Control of Pollution) Act, 1974 and has been entrusted with the responsibilities of enforcement of the Environment Laws in the State. 
Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation vide above referred MPPCB, HO, Bhopal order no. 198 dated 11.08.2023. 
Whereas, M/s Prospera Multi Storied Complex is a residential complex and located at Ward No. 53, Bagmugaliya Bhopal having Geo graphical location as latitude 23'11'32" and Longitude 77'28 19*, 

Whereas, the Joint Committee constituted by Hon'ble NGT as per order dated 17.10.2023 inspected the above residential complex on dated 20/12/2023 and observed following shortcomings: 
1. STP was found in non-operating condition and Sewage collection tank of STP was found empty. 

2. Untreatedi Sewage Water was found flowing outside the premises of Multi Storied Complex and accumulating on the adjacent open plots. 
Whereas, the Joint Committee submitted the report before the Hon'ble NGT along with the assessment of Environmental Compensation of Rupees 8.45 Lakhs against the Prospera Multi Storied Building for period from 17.10.2023 to 27. 12.2023 as per the CPCB Guidelines. 

State Pollution Control Board is directed to finalise the recommendations of the committee with regard to environmental 

Whereas, on dated 04.01.2024 in OA no.146/2023 (CZ) (Pratap Vaare V/s State of M.P. &Ors.), Hon'ble NGT }onal Bench, Bhopal has issued following instructions: 
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COmpenSation and report about the deposit of the environment compensation amount. 

Whereas, as per the report submitted by the Joint Committce constituted by Hon'ble NGT 146/2023. it is evident that the (STP was not operational and the, untreated sewage water was flowing outside the prehises and found accumulated on the adjacent plots and creating polluting conditions. 

Therefore, you are liable to pay the Environmental Compensation to the tune of Rs 8.45 Lakhs as proposed by the Joint Çommittee (Report enclosed). The Environment Compensation of Rs 8.45Lakhs shall be depo_ited in the account of Member Secretary, MPPCB Environment Protection Fund NGT Account, No.. 631000120000043, IFSC. Code - PUNBO631000, Punjab 

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) nertaining to the deposition of .the levied environment compensation amount for the period of 
17.10.2023 to 27.12.2023. 

In case no reply i_ received within 15 days from the date of issue of this notice, above 

proposed environment comperdsation shall be confirmed and action is also liable to be initiated 
against the responsible persohs under section-44 of the Water (Prevention and Control of Pollution) 
Act' 1974. 

Please. 

Kindly acknowledge the receipt of this letter. 

El.No. 325 AMPPCB/RO/BPL/2024 
Copy To: -

For and on Behalf of 
M.P. Pollution Control Board 

Regional Officer 
Regional Office, 

MP Pollution Control Board 

Bhopal (M.P.) 
Dated % /2 12024 

i. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please. 
2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P) for Information 
3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please. 

Regional Officer 
Regional Office, 

MP Pollution Control Board 
Bhopal (M.P.) 

National Bank, Bhopal. 
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To 

No. 325 CROMPPCB/ BPL/2024 

Sub: -

Ref: 

3 

M.P, POLLUTION CONTROL B0ARD E-5 ParyavaranParisarArera Colony Bhopal � 462016 Telephone:- 0755-2466392 Email:-romppcb bpla@rediffmail.com 

M/s Belief Buildcon, 

REGIONAL OFFICE, 

Palmcrest, 
29, New Friends Colony 
Chuna Bhatti, Kolar Road, 
Bhopal, M.P. 

1. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023. 
2. Hon'ble NGT OA. No. 146/2023 order dated 04.01.2024. 

Imposition of Environment Compensation for the period 17.10.2023 to 27.12.2023 due to discharge of untreated sewage on to nearby land which is a violation under Water (Prevention and Control of Pollution) Act' 1974. 

----00-.. 

LiFE 

Dated 6/02_/2024 

festyle for 
nvironnent 

Whereas MP Pollution Control Board (MPPCB) is a statutory body constituted under 
section 4 of the Water (Prevention& Control of Pollution) Act, 1974 and has been entrusted with 
the responsibilities of enforcement of the Environment Laws in the State. 

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation 
vide above referred MPPCB, HO, Bhopal order no. 198 dated 11.08.2023. 

Whereas. M/s Palmerest Multi Storied Complex is a residential complex and located at 
Ward No. 53, Bagmugaliya Bhopal having Geo graphical location as latitude 23 11'35 and 
Longitude 77°28 17'9, 

1. STP was found in non-operating condition. 

Whereas, the Joint Committee constituted by Hon'ble NGT as per order dated 17.10.2023 
inspected the above residential complex site on dated 20/12/2023 and observed following 
shortcomings: -

amount. 

2. Untreated sewage water was found flowing outside the premises of Multi Storied 
Complex and accumulating on the adjacent open plots. 

Whereas, the Joint Committee submitted the report before the Hon'ble NGT along with 
the assessment of Environmental Compensation of Rs 3.55Lakhs against the Palmcrest Multi 
Storied Building for period from 1710.2023 to 27. 12.2023 as per the CPCB Guidelines. 

Whereas, on dated 04.01.2024 in OA no. l46/2023 (CZ) (Pratap VaareV/s State of M.P. 
&Ors.), Hon'ble NGT Zonal Bench, Bhopal has issued following instructions: 

State Polluion Control Board is directed to finalise the 
recommendations of the committee wilh regard to environmental 
compensation and report about the deposit of the environment compensation 
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Whercas, as per the report submitted by the Joint Committee constituted by Hon ble NoI 1A6/2023, it is evident that the STP was not opcrational and the untreated sewage water was Oowing outside the premises and found accumulated on the adjacent plots and creating polluting conditions. 

4 

Thercforc, you are liable to pay the Environmental Compensation to the tune of Rs )s51 akhs as proposed by the Joint Committee (Report enclosed). The Environment Compensation rDe 3.55Lakhs shall be deposited in the account of Member Secretary, MPPCB Environment 
PUNB063 1000, Punjab Protection Fund NGT Account No. 631000120000043, IFSC Code National Bank, Bhopal. 

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) pertaining to the deposition of the levied environment compensation amount for the period of 
17.10.2023 to 27.12.2023. 

Act' 1974. 

In case no reply is received within 15 days from the date of issue of this notice, above 
proposed environment comp�nsation shall be confirmed and action is also liable to be initiated 

acainst the responsible persons under section-44 of the Water (Prevention and Control of Pollution) 

El.No.324 MPPCB/RO/BPL/2024 
Copy To: 

Kindly acknowledge the receipt of this lette. 

Please. 

For and On Behalf of 
M.P. Pollution Control Board 

Regional bficer 

Please. 

Regional Office, 
MP Pollution Control Board 

1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information 

Bhopal (M.P.)) 
Dated J, lon /2024 

2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information 
Please. 

3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information 

Regional Officer 
Regional Office, 

MP Pollution Control Board 

Bhopal (M.P.) 
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uft, 

arfery 

5/43, rI AIt, 

LiFE 

Telephone:-0755-2466392 Email:-romppcb_bpl@rediffmail.com 
i# 3o6 /oT/wat/2024 

Litestyle for 
Enyironment 

ur, fHÍS (4/ 02 /2024 

4, ácis fagoi, sHOE Here fafos, 29, ugH HIit, 

yoy hH|F 146/2023 (HIY AR fh H9. YH) fi 04.01.2024 34HHIR 
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AE) 

....../ IJOT./ 2024 
uft, 

y31. GHÍ ..t/.HT./ 2024 
ufafetf 

1 

3 

fi 20/11/2023 

270/1/1-271, 270/1/2-271, 270/1/3-271, yd 270/1/4-271 zo vhaI 0.632 tatur qR 

4 

5 

..... /2024 
M,P. 

Received 

h9T, fat .4/../. 2024 
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......./IYb\./ 2024 
uft, 

faqy: 

1 

3 

yøT. GHE.... /1./ 2024 
uftfef: 

4 

37TT, 

5. 

(tuzftft tf) 

374/1/6/6, 374/1/6/2, 379, 26/6/1, 266/1/2, 267, 268, 347, 466, 467, 469, 476 VGAI 24.35 

6 

feio 20/11/2023 

4yr fRi ......./ 2024 

.P.C.8 512/2049 

YIeT, feoCaI/ l../ 2024 
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Sb......../IYA./ 2024 
uft, 

1. 

1026 fHIG-03.06.2013 

3 

faefs faosaf, 

yoT. H ../OI.JOI./2024 
uftfaf 

4. 

29, Ug 0tt, Hect, oleR G, T 

5. 

fi 20/11/2023 

M,P.P. 
303 

Receiv�d .. 

/2024 

yro, feto.4/ R.l./ 2024 
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6. ..../IJOT./ 2024 

y30s / 1yO)./ 2024 
uftfefy 

Aec) 

284/1/1/6, 284 /1/1/g hd HI 7.30 oG y 9THÉY 0H Y 5. 1030 fH0Ch 
18/08/2021 3TATR YR 3TYGTT HEIqs gNI GITT TAIS 3I¢T H. 09 fi# 31 /08/2021 347HR 

3 

4 

5 

M.P.2024. 

304 

6 

Received!. 
5l2|Zey 

*Date.... 

hyr.fis./2024 
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